RAJYA SABHA [9 July, 2004]

The Assembly has been dissolved. (Interruptions)...

Under Article 174(2) no more action is required. (Interruptions)...The
Governor has confirmed the dissolution. (Interruptions)... What is the
second issue? (Interruptions).. He may be gheraoed by ten people
belonging to this party or that party. That is immaterial. (Interruptions)...

SHRI DIPANKER MUKHERIJEE (West Bengal): Sir, I have only
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The House then adjourned at forty-eight minutes past two of the clock
till 3'o clock.
The House reassembled at three minutes pass three of the clock.
[THE VICE-CHAIRMAN (SHRI DINESH TRIVEDI) in the Chair]
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THE VICE CHAIRMAN (Shri Dinesh Trivedi): Thank you. Hon.
Members, like you have the maiden speech, today is my maiden day on
the Chair. Please don't give me rough time.

SHRI N. JOTHI: That we cannot assure you.
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